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'YDEP IN THE CENTRAL ADMINILTRATIVE TRL3UNAL . 1-1 	~ABAD BENCH 

AT HYDERABAD 

O.A.14o.1173/91 

BETWEEN. 

Smt.K.YDtamma 

A N D 

Union of India rep. by 
its General manager, 

South Central Railway, 
Secundetabad. 

Chief Personal Officer, 
Personal Branch, 
Secunderabad. 

Union of India rep. by 
its Divisional Railway 
Manager, S.C.Railway, 
Vijayawada. 

Counsel for the Applicant 

Counsel for the Respondents 

Date of Order; 30.4.1992 

.. Applicant. 

.. Respondents. 

Arit.K.Satya Kumari 

Mr. J. R. Gopa I Rao , 5 - c-'tr 4-y, 

CORAM: 

HON'BLE SHRI R.BALASUBRAMAN IAN, MFM3ER (ADM.) 

HON'BLE SHRI T.CHANDRA2,EKiARA REDDY,MEMBER(JUDL.) 

(Order of the Division Bench delivered by 

Hon8ble Shri R.Balasubramanian, member(Admn.) ). 
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-c T dia The General Manager, Union o 	1. 	0 

	

S.C.Railway, Secunderabad. 	
1 Branch, qecunderabad. 

The 
. Chief Personal officer, Person- 

The Divisional Railway Manager, Union of India, 

S.C.RailwaY, ViJayawada.- 

One copy to Smt.y,*Satya Kumari, Advocate 

16, Venkatapuram colony,- Secunderabad. 

One COPY to Mr.J,R~Gopal Rao, go for RlyS. cAT.Hyd. 

One spare copy- 

Pvm' 
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This case was Original.ly li sted 
on 24.~.92. On that day 

behalf Of the applicant. -So the OA 
was adjourned to 27.4.92. On f7.4.92 also none4~~present 
on beha-If of the applicant. 

TltF-~~ 
behal;gE 	th,, zpTTtCzMr. 

Mr.,T.R.dopal Rao, StandAg counsel 

for the respondents, is Present. ~.~Jn view of this Position 

the Bench d1rect this OA to be listed for Order& of rejection 

(dismissal) before Division Bench on 30.4.92. When this case 

r") Was taken up before lunch session S~Rqne appeared on behalf of J 
the applicant. '61 	41)~ 	 tw~- e pass over the Matter and again takaR up 
the matter after lunch sessionleven anybody t-s—p reaent-m 

Gvx" V"t" 1~ wx-o *&0 
W04representation on behalf of the 

applicant. Mr.j*R.Gopal Rao, Standing counsel for the 

respondents reports ready. We are of the opinion that the 

applicant is not aYll intdreste 
. 
d in this OA, La view of 

her continued absence on the = two occasions to which 
W~ &"44 % 	 CCo 	' 

we have also made a reference. A&fter hearing Mr.i.R.C-opal Rao 

-%ve oikemioc,- the 6A on merits. 

In this case the death of the husband of the 
-rk~ 

applicant occured in 1,977 and it 4-s only in December 1991 that 

	

'~c' 	 I the applicant h.&S filed 6A with a prayer for grant of 

compassionate allowance. So it is evident that the grievance 

of the applicant is long be-f~ prior to 1.11.82. Now i 	I 

well established that we donot have jurisdiction to entertain 
lvz~w 

0As with regard to the grievance prior to 1.11.82, 'v"4'e dismiss 

the application with no order as to costs. 

(R.BALAZUBR~ANJAN) 	 (T. CiiAND&ASEI<JiARA 

member (Admn. ) 	 membe r (Jud 1. 

Dated: 30th ~Rril, 1992 

(Dictated in the Open Court$ 	t 

Sd 




